OPEN COJRT

CENTRAL ADMINIS TRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD.

Allahabad, this the 2nd dey of November, 2004.

WORUM : HON. MR. JUSTICE S.K. SINGH, V.C.
HON. MAS. ROLI SRIVASTAVA, A.M.

CCP No. 52 of 2004
in
O.A. No. 315 of 2004

Mohit Pradhan S/O Shri M.N. Pradhan, Income Tax Officer (IDS
Office of the Commissioner of Income Tax, 38, Mehatme Gandhi
Maxrg, Allahakadse... «esosesApplicant/Contemner.
Counsel for applicant : Sri Virendra Pratap.
Versus.
1. Shri Sudhakar Tiwari, Commissicner of Income Tex, 38,
Mahatma Gandhi Marg, Allahabad.
2. Shri D.C. Gupta, Secretery Finance, Ministry of Finance,
North Block, New Delhi...... .+ +..Hespondents.
Counsel for respondents : Sri R. Shamma.
ORDER
BY HON. MR. JUSTICE S.R. SINGH, V.C.

Heard Sri R. Shamma, learned counsel for the

respondents.

2 This contempt application has been instituted
with the allegation that the interim order passed by the
Tribunal staying the operation of the order of reversion
whereby the applicant, an Income Tax Officer was reverted
L a5 na Lo coiflied Gl X
to the post of Income Tax Inspectorzwaszstayed. It is
submitted by the counsel for respondents that in compliance
of the interim order passed by the Tribunal, the applicant
was posted as Income Tax Officer {IDS) though on completion
of the disciplinary proceedings he has been dismissed from
service. In that view of the mattier the contempt petition

doer X_—

ig;not surviveé’énd is accordingly dismissed.
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